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Appl icafit

... Versus

•j ^ Government of National Capital
Territory of Delhi
Through its Chief Secretary,.
Old Secretariat,
New Delhi.

7. T!"!e D i r eo to r of E duC'a 11o n (A dmn. )
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ci] i"! .Secretar iat,.
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p.y A.dvCreate Shri Arun Bhardwaj.

■  ■ ORDER (ORAL )

By Hon' b.le Shut 5. P. Biswas, Member (A.)

The applicant before us is aggrieved because of

rion-inclusion of his name as a Trained Graduate Teacher (TGT

for short) even when he fulfils all the eligibility oriten.-a.
p. ,

pnTj n ̂  1 [t<:; rft's 1 1.H tsfins ot' IssLi^^ of dirootxons

to respondents to include his name in the list of successful

candidates/merit list prepared by the respondents for the post

of TGT as per advertised qualifications and also bers-ed on the

fiUcslifications he possesses.

7. .Shri B. Bi Raval, Counsel for the applicant submits

that the applicant secui'sd 49 points in his favour as per the

system of mai'king adopted by tiie respondents. The oounssl

would also submit that even candidates having secured 39

noints on the basis of the said criteria, has been inducted in



i |.j^ TGT s i i s t i, No n - i nc

list for recruitmesvt to the po

i t'hpreforej srbitPQry csnd illoQ&l

lusion of applicant"s name in the merit

St. of TGT teacher (Eng-lish)
7-

3^ Shri , Bhardwaj. . the.., learned oounsel for the
respondents, would submit that the applicant has done B.A. in

one sitting from Osmania University. The maximum marks in
nart-T, for,., English in his mark sheet is given as 200 each

whereas,... in part II, the subjects studied are PoliL.LOdi.
Science. Public Administration and Sociology all containing

maximum marks of 300 each. Therefore, there was a oontusion
whether. ,.the, applicant has really studied English as an

0l0G'tive SLibi0Gt.' ■ -

Pursuant to that^ - the 00}Xir^cint hss hsd the

opportunity of ascertaining the case of one Shri Jitender

.^-iriqh. It is found that Jitender Singh's case is one which is

on all fours akin to the applicant's case herein. Having

considered -^Shri Jitender Singh, the respondents cannot take a

different stand denying the claims, as a'foresaid,

K  Tn_ the .background of the details as aforesaid, we

allow the OA with the following directions;-

i' .), .i.Thfs . respondents shall consider .induQing the

applicant's name in the list of successful candidates of

TGTs/merit list, as per qualifications originally advertised.

(ii) The respondents shall comply with the order
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